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The sol'e appel |l ant-was convicted by the Trial Court under Section 302 of
the I ndian Penal Code and sentenced to undergo inprisonnent for life and to pay fine
of Rs.500/-; in default, to undergo further inprisonnment for a period of fifteen days.
On appeal being preferred, the H gh Court confirmed the conviction. Hence, this
appeal by special |eave.

In the present case, the conviction of the appellant is based upon the
evi dence of Snt. Chandrabhagabai (P.W4), who is an eye-witness to the occurrence,
and i mredi ately after the occurrence, she disclosed about the sane to Asha Bhanudas
Mohite (P.W2), who is nobody else than her grand daughter. The evidence of these
two witnesses is corroborated by the nedical evidence. In our view, the H gh Court
was quite justified in upholding the conviction of the
the pl ea of
appel l ant and rejected the case of the defence in relation to/
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insanity as for proving the sanme, the defence has not adduced any evi dence

what soever. This being the position, no ground for interference is made out.
Accordingly, the crimnal appeal fails and the sane i's dismni ssed.




